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IN THE EENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

HYDERABAD

quoN°.1365 OF 1997 & UcAOND.14g4 OF 19970
: %

DATE OF ORDER:13-8-1999,

DA-NO.1365 Uf 1997:

Betwsan:
T.5atyanarayana. ««+Applica

and

1. The Diractor G-eneral,
Dapartment of Telecom, Ashok Road,
Nau 0 Blhi.

2. The Director General, Department of
Posts, Sansard Marg, New Dalhi.

3« The General Manager, Talacam,
East Godavari District, Rajahmundhry-104,

4. Tha Sub-Divisional Officer, Talacom,
Samalkot, E.G.Diatrict, A.P.

5. The Superintendent of Post OPfices, |
Kakinada Division, Kakinada. i

...LRaspundenta

COUNSEL FOR THE APPLICANT  :x MpcKrishna Davan
COUNSEL FOR THE RESPONDENTS :: Mr.V.Vinod Kumar

D.A.ND.1404 of 1997:
BETUWEEN:

T.Satyanarayana Murthy. +eAppli cant

and
1. The Director General, Departmant of {
Telacom, Ashok Road, New Delhi, i

2. The Diractor General, Department of Posts,
Sanaad Marg, New Dalhi.

3. The General Managsr, Telascom, East
GOdavari District, Rajahmundhry-533 104,

4. The Sub-Divisional Officer, Telecom,
Paddapuramt E.G.District, A.P.

5. The Superintendent of Post OfPices,
Kakinada Division, Kakinada. .
e»sefl@spondenta

CIUNSEL FOR THE APPLICANT : Mr.Krishna Devan
COUNSEL FOR THE RESPONDINTS Mr.V.Rajeashwar Rao
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THE HON'BLE SRI R.RANGARAJAN, MEMBER (ADMN)

CURAM:

s—————— Y

THE HON*BLE SRI B8.5.3A1 PQRANESHMAR,NENBER(JUDL)

. COMMON_CRDER *

pgaal DRDER(PFER HON'*BLE SRI g.5.3Al PARAMESHUAR , MEMBER (3) )

Aoth the OAs are clubbad together, hFard and are

being disposed of by this Common OrdsT.

Hgard Mr.Krishne Devan, learned Counsal for the
aApplicant in both the OAs, Mr .V .Vinod Kumar, learned
Standing Coums el Por the Raspondants in DA.H0.1365 pf 1997,
and Nr.V.Rajéshuar Ran, lsarned Standing Counsel for the

Respondants in OA . No.1404 of 1997.

2. The applicants in these UOAs uera méiginally appointed
as Telegraph Messengaer {Exhra-Dapartmantal) in ths then
combined Fost & Telegraph Office, in £ast Godavari District,

A.P. on 17-9-1980 and 1-4-1380 respectively.
|

3. The P & T Department was bifurcated into tuwo ViZe,
Postal amd Talacommunlcation Dgpar tmants. The Telegraph

WJing of the Ppstal Department uas brought under the
a f\'L‘,«' ol

Telecommunications Daper tment (po1). The aﬁﬂkﬁe&ﬁ%ﬁ who

wyere wvorking as Telagraph Messengers (Extra—Departmantal)

in the combinad p & T OfPices, were transferred to Telecom

Centers along with the applicants harein. Hence, both
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ALY
the applicants uwho ﬂfg than working as Talegraph Messengaers

in the East Godavari District, were tranafPerred to the neuwly

opened Telecom Centers by Crder dated:30-3-1991 and 2-11-1992,

4, The Respondent Np.3 in both tha UAs directed the
Sub-Divisional Engineer to arrange for repatriation of the

applicants to the Postal Wing, vide letter No.TFC/EST.S/

EDAs/97,.98/50, dated:26-8-1397, and NosTFC.EST.5/E0A4/97 .98/

46, dated:12-8-1597, (Annaxure.3 of both the OAs).

Se The contention of the applicants in both the UAs ig
that they are entitled to be absorbsd as Group-'0D' in thse
Telagraph' sida only and hence, tha repatriation orders

dated:26-8-1997 and 12-8-1997 are challenged in these OAs.

6. In DA.N0.1513 of 1997, uhich was disposed of on
15-3-1999, the sams Point came up for consideration. It
was also brought to our notice in that 0A that the repa-
triation of the officialsin Writ Petition No.30574 of 1997
dated:1-12-1997 and Wgit Patition No.30202 of 1997, dated:
1-12-1997, yere suspended by an Interim Ordsr. Hance,

the prayer in that DA has to be allowed. That point was
also considered in the Judgment in UA.N0.1§13 of 1997, In
ths present OAs also the applicants have_brought to our
notice the similar interim suspension in WPMPNo,.36044 of
1997 in WP.No.30802 of 1997, dated:1-12-1997,
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7 We have considered the contentions raisaed by both
the parties and also the interim suspansion in aother OAs.
At the outset it has to be held that the interim orders
passad in those Writ Petitions cannot bé taken gs a
Judgement-in-rem, as it iz applicable to the parties
concerned in those petitions. Hnusver,lthe applicants
ara at liberty tc move the Hon'ble High Court of A.P.

to get similar orders, if thaey are so advised.

8. For the reésmns stated in CA.No.1513 of 1997, the
Judgment in these 0As is passed that there is no reason
for giving a dirsection to the reapandents to continue the

applicants in the Telecommunication Dgpartmant.,

9. In view of the ahove, both the OAs are dismissad

laaving the partiés to bear their oun costsa.
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